
CENTRAI. ADMTNTSTRATTVE TRTBUNAI., PRTNCTPAI. BENCH
NEW DEI.HT.

■  OA 35/98

WITH

OA 36/98
/

New Delhi , this the 19th ri a.y of Ma.y, 1998

Hon'ble Mrs. T-akshmi Svvaminathan, Member (J)
Hon'ble Sh. K. Muthiikumar, Member (A)

OA 35/98

Dr. V i n i ta. Tya.gi . a,ged 27 years.
D/0 Ehri M.S. Tya.gi . Aledioa!
Offiner, Directora.te of Hea.lth
lSerV i nes . N. C . T. of Delhi .

R/0 32/25; Old Pa.jinder Na.ga.r,
Nev.' Delhi - 1 1 fJ 060.

(By Advnca.te Sh . TC N P P i 1 l a.i )

Versus

--APPIJCANT.

1 . Govt( of N.C.T. of Delhi ,
through The Secretary
(Medical), 5 Shamna.th Ma.rg,

Delhi - 1 10 054.

The Director of Hea.lth

Services (Delhi), E Block,
.Sa.ra,swa.t i Bha.va.n, Conna.ught

P1 ace. New De1h i . ■-RESPONDENTS.

(By Advoca.te■ -Sh. Vijay Pa.ndita)

OA 36/98

1  . Dr. Devi Ram, age 34-, 5'ea.rs,'
S/O Sh. Rattan Dal , Medical
Offiner, Direct o r a.t. e of
Hea.lth Services, N.C.T. of
Delhi .

R/0 Vi -l l . Fl P.O. Aya
Na.ga.r, New Delhi - 1 10 047.

2. Dr. Renu Cha.udha.ry, a.ge 28
yea.rs, u/0 Dr. Ga.nga. Ra.m;
Medina. ) Officer, Directora.te
of He a. 1th Services, N.C.T.
n f De1h i .
R/O 155, E-17. Sectnr-8,
Rnhini , Delhi - 1 10 085. ■-APPTTCANTS.

Versus

Gnvt. . of N.C.T. of Delhi ,
through The Secreta.ry
(Medica. 1), 5 Siia.mnB.th Ma.rg,
Delh i - 1 10 054.



(2)

2. The "Di renter of Hea.l th
ServioeK (Delhi), E Block,
Rara.svva.t, i Bha.van. oonnaught

Pla.ne, New Delhi . --BESPONDKMTB.

(B y A ri v n c a. t. e - S h . P a, j i o d e r P a,n d i t, a.)

ORDER (ORAL)

Hon'ble Mrs. i.akshmi Swa,m i nat.han, Member (J)

With the consent of the learned connsel for tiie

parties the two OAs 35/98 and 36/98 are taken up together

for hearing as they raise simi lar issues. and are

a.ccnrdingiy being disposed of by this common order.

2. For the sa.kc' of convenience, the fact.s in OA

36/98 ha.ve been referred' to. The a.ppl ica.nt is aggrieved

by the ina,ntion of the 'respondents in not granting her

continuity of service a.s Medina. 1 Officer. Bhe had been

init ia. l ly appointed on h o c ba.s i s as doctor on a

consol idated sa,la.ry of Rs. 6,D00/- for a. period of one

year w.e.f. 9. 1 . 1997. Rh. Pi l la.! , ! ea.rned courisel for

a.ppl ica.nt; ha.s submitted tha.t by virtue of the interim

order passed by the Tribunal da.t.ed 5. 1 . 1998, the

a.pp 1 i oa.nt is continuing in service ti l l ri a.te. He rel ics

on the judgement of the Tribuna.! in the oa.se of Dr. .T P

Pal ia & Others Vs. Govt. of NOT & Others, (OA 2564/97

with connected OAs) decided on 23.4. 1998 a.rid pra.ys for

simi lar rel iefs, na.mely, that the a.pnl icant should lie

gra.nted the sa.me pay scale a.nd a. l lowa.nnes and other

service benefits a,s are admissible to Medi foa] Officers

who a.re a.pnninted , on regula.r ba.s i sj rj i .soount. a,ny
y, ■

a.rtifioia.l brea.k-i n-serv i err rtrfH' cnntinus. her in service

ti l l the a.npointment of other Meriioa.l Officer.s nr. regular
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^ v'^asis in aconrda.nne with- the relevant rules a.l^
/

consideration for age relaxation to the extent of her ad

hoc service.

3. ■ We ha.ve considered the reply fi led by the

/

respondents and have also heard Sh. Vijay Pandita and

Sh. Rajinder Pandita. lea.rned counsel for resnondents.

4. ! The respondents do not seriously dispute the fact

that the facts and circumstances of the present cases are

\

in al l fours with the facts in Dr. J P Pal ia's case

(Supra). Therefore, in the circumstances of the ca.se and

for the reasons given in that judgement, these

appl ications, namely, OAs 35 and 35 of 1998 are al lowed

with the fol lowing directions;-

f

a) The respondents shal l grant the

appl icants the sa.me pay scale and

a. l lowanoes and other service , benefits,

like, leave, increment on completion of

one year and other benefits, of service

conditions,/ as are admissible t.o Medical

Officers who a.re appointed on regular

basis in the corresponding pay scales.

The a.rtifioial break of one or two da.ys

in service, if any, during the contract

period, shal l be ignored a.nd they sha.l l

^  be deemed to have continued in service

from the date of their first appointment

ti l l regul.ar appointments are Tna,de bj^ the

respondents in a.c o o r d a. n c e w i t, h t h e



/
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relevant rnlefi/ i natrnet i ons. T n Vttrft

oironmatannes .of the oaae, reapondenta

ahal 1 also onnaider giving age relaxation

to the appl ioanta in aooordanoe with the

rnlea. if they are oandidatea before the'

IJPRC for regnla.r a,ppo i n tmen t. to the
/  ■ - .

extent of the number of yea.ra of aervice

they ha.ve rendered on contract./ ad hoc

baa i a.

n) The a.bove directions aha.1 ] be implemented

within" three montha from the date of

receipt of a. copy of this order.

No order a.a to ooata.

0 .

also.

T.et a. cony - of thia order he kept in OA 36/98

(K Mnthukumar)
Member (A)

(Mra. T.akahmi Swam i nathan )
Member (J)

/ann i 1/


